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In the mstter of :

Ms. Pooja Kapoor and Ors. | SPENTIONER lor2 LAy
M/s. Magic Info Solutions Put. Ltd. : ~RESPONDENT

Under Section 7 of B, 2016

Order delivered on 1892019

Loram s

U Dedpd Tukash,
Hon'ble Member Uudicial),
Shiri Xapat Rumar Vohra,
Hon'ble Memben(Tachnics))

Forthe ?Eﬁtiméﬂﬁiﬁanciai Credicor < vir, 2iyush Singh Advocate, vy, Aditya Parpiia
: Advacate, Mr, Kumar Pradyuman sdvocare
Ms. Kashizh Sarean Advacate, Ms. Aqiy Sinhe
Advocate, Mir Krishan .5 Advornate
£G1 tng Raspcn;ieaxt;‘iomcrate Debtor : Mr. Mavenk Gost Acé"vm:ate‘ )

?c:ﬁs&miﬁ?wnar . bz, Rishubbk Jain, Advocate for kg,

ORBER

SIS O T U &487’71\!‘8!2@19 15 applicanion fled by JKP uraces
Resulation 30 (A; GBIl Cirp Regolation for seeking wihdrawal
The latest amendment dated 230 July, 2019 specilies that the
application can be withdrawn before forrration of o under
Secuien 30 Al (1) @, The earned counsel for Resalution
Professiona! states thar though COC is not formed, one more
VSN was received after fling the presen: “ppiication from Wie
Vifender Jain and the said ciam alsg s paid and seis jed by
Corpurate  Debror who had Sle¢ an application e IB-
4T NDIO0TY which HOW stands frauslerred o Cotiry No, v
coming up for deanng on 23w September, 2019, ip View: of hatl
the claims, Mr. Vifender Japs, REESeHL in person and confurms
the Slaim amount received and matter bewng lisred. ot from

e applicants of (the 2 petition . alse fned g aiineved wth ke
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application. The learned counsel for the Financial Creditor as well
as Corporate Debtor is present. In view of the submission made
by learned counsel for Resolution Professional and confirmed by
both the counsels and documents placed on record, CA is allowed
thereby 1B-1352/ND/2019 is allowed to be withdrawn and
stands disposed of in terms of above order. |
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MEMBER {TECHNICAL)

PTI MUKESH)

MEMBER [JUDICIAL)

19.9.2019

Wl :i , .
TR L Vet iis pu don 659407 40 SIS SSRCHETIREESLENERRSST AT TERABURN

. lofst)lazs.

7 5
s S L e SR
3 S" T

s gann i smen tre LR AR LR 1 AT by ouk

caNhsAERpITEFENSE

ihunal
1410003

e
oy

R Y PR e T S R B T S A A

oo Ofodd o3l :
e M.I,Q/,,u_. (324

¥ iy

T PRI, |
S8 AR NE:

X ¥ S A PR
e PRty




